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passenger trains were cancelled. Now,
they are bemng restored.
Press Communique Issued by Railway

Board Regarding Wagon Building Indus-
try

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI BUTA
SINGH): Sir, I beg to lay on the Table
a copy of the press communique issued by
the Railway Board regarding the wagon
building industry.

Motion for Election to the Marine Pro-
ducts Export Development Authority

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI V. P.
SINGH): Sir, I move:

“That in pursuance of section 4(3)(c)
of the Marine Products Export Develop-
ment Authority Act, 1972, this House do
proceed to elect in such manner as the
Chairman may direct, one member from
among the members of the House to be
a member of the Marine Products Ex-
port Development Authority to be re-
constituted under the said Act with effect
from the 16th August, 19727

The question was put and the motion
was adopted.

Personal Explanation by Shri  Rajnarain

St TRATR® (I q_W) A, |’
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A FE TEE, A AR TG F |

g faar oF g TG qAT S 7 0
faoeti B forar & 1 5@ o &7 o g |
ATH GAT H 9T & W IF THR G § -——

“Dear Dr. Dhillon,

1 find from the proceedings of the Lok
Sabha that on the Second May whilé
speaking on the Finance Bill, Shri Janesh-
war Misra alleged that Shri S. S. Kothari,

Board regeriding wugis i34
Building Tnlustiy

President, Hindalco, Renukot, had paid
Rs. 5 lakhs to my Private Secretary to
crush trade union activity in that com-
pany. He has read out a letter allegedly
written on behalf of this company to
Shri Kothaii. This is an entirely false
allegation. Nobody on behalf of Hind-
alco ever gave any amount 1o my pri-
vate Secretary or any other officer in my
Secretariat. Some time ago, a photostat
copy of the letter which presumably Shri
Mishra read in the House was brought
to our notice by Shri Rajnarain, M. P.
1 ordered an investigation into the mat-
ter which showed that the said photostat
copy was a forgery and that no officer
of Hindalco had ever written such a let-

-

ter.”,

=t otz fag (efrarm) « gm s
df F F

st @ T (39 C Am WA T &
qt g WA T &, 92 7T AT A@M

SHRI RAJNARAIN:

“The results of the investigation were
communicated to Shri Rajnarain by my
Secretary”. ‘

This 1s absolutely a lie.

7, & 77 72T ¥ N AR § 5
ZATA WIET 3 T FF TG0 2

SHRI HARSH DEO MALAVIYA (Uttar
Pradesh): On a point of order. According
to press reports and according to other
sources, Shri Rajnarain was requested to
produce the original copy of that docu-
ment. He has failed to produce it.

SHRI RABI RAY: He has never written
any Jletter to Shri Rajnarain. He has in-
dulged in untruth,

SHRI HARSH DEO MALAVIYA: Ex-
cuse me. This side of the House will not
allow any such aspersions to be cast on
the Prime Minister. This is the habit of
the hon. Shri Rajnarain. Every time that
he brings in the Prime Minister. This side
of the House will not allow it. He was
asked to produce the original letter, Let
him produce the original letter,
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SHRI RABI RAY: He is going to pro-
duce it here and now.

SHRI RANBIR SINGH: On a point of
order. The word “lie” -is unparliamentary
and should be expunged from the proceed-
ings.

SHRI RABI RAY: Tt is untrue.

SHRI RANJARAIN: It 1s untrue, false,
baseless. It says:-—

“The result of the investigation was com-
municatad to Shri Rajnarain by my Secre-
tariat.”
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“When he insisted that the letler was

genuine and wanted a further probe in-

to the matter it was suggested to him

that for any further investigation the

original letter should be necessary. Tt
might be produced.”
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SHRI RAJNARAIN: “My Secretariat
did not get any reply from Shri Rajnarain.
I am writing this letter to be put on re-
cord.”

(Interruption)

Now this is the whole file, This is the
original letter. I have got so many photo-
stat copies. I place it in your hands,

.

[RAJYA SABHA]
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AN HON’BLE MEMBER: That is not
correct,

SHRI RAJNARAIN: Why not? It should
be put on the Table of the House. Now,
Sir, you explain the position. You have
seen it. This is the original letter. Now let
the Prime Minister come . .. (Interrup-
tions) I quote:—

“Hind Aluminium Corporation Ltd.
Strictly Confidential 7-11-67.

Shri S. S. Kothari, President, Hindal-

i}

co, Renukot....”.

SHRT S. P. GOSWAMI (Assam): On a
point of order . ..

SHRI RAJNARAIN: “We met the
Prime Minister and her Private Secretary.”

SHRI S. P. GOSWAMI: ... Mr. Vice-
Chairman, my point of order is this. There
is a dispute whether this letter is original.
We have challenged that the letter which he
has shown you is a fake letter, a forged
letter. Therefore, when a dispute arises he
should not be allowed to read all this
thing . . .

SHRI RAJNARAIN: It has been read
out in this House. It has been read out in
the Lok Subha. The Prime Minister said
that I have asked for the original letter. . .

SHRI S. P. GOSWAMI: 1 have not fi-
nished my point of order .. . (Interrup-
tion by Shri Mahavir Tyagi) Why Shri
Tyagi, such a senior Member, is interrupt-
ing, I do not know . . .

THE VICE-CHAIRMAN
RAJU): This is not a debate.

SHRI MAHAVIR TYAGI: (Uttar Pra-
desh): The only question is whether this
is a genuine lettter or a forged one. The
letter is a public document.

THE VICE-CHAIRMAN: (SHRI V. B.
RAJU): Let us not go into detail . ..
(Interrupftions).

This is a question of your personal ex-
planation on a matter that was actually
raised in that House. Now, you have men-
tioned that you have got the original let-
ter with you. Then kindly pass it on to
the Home Minister and see what he has to
say . - . (Interruptioms).

(SHRI V.B.

¥
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SHRI JAGDISH PRASAD MATHUR
(Rajasthan): (Tt ug adzv frmmar
FA( HT ZTHT ITG FT I !

(Interruptions)

He can lay it on the Table.

SHRI RABI RAY: It should be shown
to the Chair. (Interruptions).

SHRI RAINARAIN: I have got faith
in you. (Interruptions). 1 can place it on
the Table. (Interruptions).

SHRI MAHAVIR TYAGI: According
to her letter, the Prime Minister is anxious
to have the original letter so that she can
examine 1t. The original letter, he says, is
with him.

(Interraptions)
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THE VICE-CHAIRMAN (SHRI V.B.
RAJU): What is your point of order, Mr.
Choudhury?

S TR W WAL 2 Aq 9gA
FT HAAT FICA : W TT ¢ A FAT FG B
g7

THE VICE-CHAIRMAN: (SHRI V. B.

RAJU): 1 have heard you. Let me hear
Mr. Choudhury.

SHRI RAIJNARAIN: Let it go to the
Privileges Committee,
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SHRI N. R. CHOUDHURI (Assam): My
point of order is, Mr. Rajnarain stood here

on a point of personal clarification. Now
the letter in question. . . .

SHRI RAJNARAIN: No, this letter is
not questioned. The Prime Minisier has
written “he has not produced the original
letter”. I am producing the original letter.
The Prime Minwster has not questioned the
propriety of the original letter. She only
wants the original letter. (Interruptions).
She always speaks with two tongues. (In-
terruptions).

SHRI N. R. CHOUDHURY: He was
asked to produce the original and he did
not. That is the point. (Interruptions). He
showed the letter to you and you are not
convinced whether it is the original or not.
(Interruptions) You are not convinced whe-
ther it is the original letter or not. You
also did not permit him to lay it on the
Table of the House. How do you allow
him to read 1t in House? Before you al-
low him to read it in the House, you must
satisfy yourself about the genuineness of
the letter. Without that, you cannot allow
him to read it in the House. If he insists
on reading it, then he must take the res-
ponsibility. Later on, if it ts proved that

it is not genuine, he must face the conse-
quences. I want a specific

ruling on my
point ot order.

DR. K. MATHEW KURIAN (Kerala):
My submission is this. You have in your

wisdom allowed Shri Rajnarain 1o read
out part of the letter....
(Interruptions)
THE VICE-CHAIRMAN (SHRI V. B.

RAJU): T did not ask him to read. You
were here.

DR. K. MATHEW KURIAN: The orj-
ginal letter has been shown to you. ..

(Interruptions)
SHRI S. P. GOSWAMI: Fake, For-
gery ...
(Interruptions)

DR. K. MATHEW KURIAN: You had
the benefit of see'ng the original letter. All
Members of this House have a right to

see the letter. We should have the whole
letter read out in the House.
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SHRI D. D. PURI (Haryana): The issue
before the House is very clear. The state-
ment made by the Prime Minister is not
that the process of photostat copy bas been
tampered. The statement is clear that the
letter of which it was supposed to be a
photostat copy was forged. These 1wo
things are absolately distinct. It is not
that the process of photostat has been
tampered with or doctored. That is not
the statement. The statement is that the
letter of which this is alleged to be a
photostat copy is itself forged. That being
so, the matter is entuely between the hon.
Member and the Prime Minister. There-
fore, the production of a document whose
photostat copy has been found to be forg-
ed does not help any one at all. Therefore,
this personal explanation is merely to
gain publicity about a document which has
been proved to be forged . . .

(Interruptions)

DR. K. MATHEW KURIAN: Who has
proved it? The Congress Party?

SHRI D. D. PURI: Instead of bringing
the so-called document into the record of
the House, the only course for Shri Raj-
narain is to go and make the statement
outside the House,

SHRI RAIJNARAIN: 1 am making this
staternent daily, 1 can produce thousands of
workers.

SHRI T. N. SINGH (Uttar Pradesh):
The following statement was made by
Shri C. Subramaniam in the Lok Sabha in
the course of his speech yesterday:

“:. ... photography has so much deve-
loped that you can inter-pose anything
with anything else. That is why, when a
photostat copy is produced before the
Court, they insist on the original”.

That is the contention of the Government
spokesman in the Lok Sabha itself. Shri
Rajnarain is perfertcly entiteld to read the
original when his bona fides is questioned
in this language, that too by a Minister...

SHRI 8. P. GOSWAMI: Why not he
produce it. ...

(Interruptions)
SHRI T. N. SINGH: This is highly im-
proper . . -

(Interruptions)

TRASYA SABHA)
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SHRI RAJINARAIN: Who are you to
say that? Who did wiite that letler?

SHRI RABI RAY: Was it received by
Mr. Rajnarain? Can you prove that it was
received by Shri Rajnarain?

st awTEw : fee qE w6 fadl
TR

THE VICE-CHAIRMAN (SHRI V. B.
RAJU}: What is the date of the letter?
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This incident has taken place in this
House earlier also, Sir, when a letter was
produced and it also went to the Privile-
ges Committe: and it was proved that it
was a forged letter. T will again request
you, Sir, to sec that such things are not
iepeated here. When once it has been said
that it 1s a forged letter, it should not be
allowed to be discussed in the House.

A} TAAAS < W G AR ) A Ay
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(Interruptions)
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{Interruptions)
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(Interruptions)
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‘We have paid to....
(Interruptions)
SEVERAL HON. MEMBERS: No, no...
(Interruptions)

st W TR IT-gNTEEA AEIET, A
SFEAT T UEA § | AT ME & qIET A
AT FOHT ST T &1 @ 9 AT
3n fag T @1 ag WA, AfFa T d s AT
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ST R § gg fagt F1Ted & wawfa g
FAT €I T 1T ®1 AT F W@ §
qrfs Jmranfaai F1 i F597E & IR A Ta9T
AIATH . . . '

(Interruptions)

THE VICE-CHAIRMAN (SHRI V. B.

RAJU): The question is this . , .
(Interruptions)

DR. K. MATHEW KURIAN: Sir, before
you give your ruling, 1 have a submis-
sion . .. (Interruptions). Just as we heard
the hon. Minister patiently, let us hear him
also. . .

(Interruptions)

SHRI BRAHMANANDA PANDA: Shri
Rajnarain had written some letter to the
Prime Minister with some photostat copy,
and that was to be examined. Sir, the
Prime Minister said, after investigation,
that this letter was forged. He is not deny-
ing. If the original letter could be sent to
her, some further investigation can be
done. So, the question is that if Mr., Raj-
narain feels that this letter is genuine,
what is holding him from sending that let-
ter to the Prime Minister? Tt is only for

propaganda value that this 1s being...
(Interruptions)

&t AT ¢ A NGIET FT R 8
a7 yTsH fAfTee 4 3@ SR 7 gt
fear @ ( Interruptions ) =,

A

aad 3 T & om gs s
i |
THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Order, order, please . . .
(Interruptions) I
DR. K. MATHEW KURIAN: Please

control the other side also.
THE VICE-CHAIRMAN: (SHRI V. B.

[RAJYA SABHA]

RAJU): The question now ijs that Mr.
Rajnarain took permission from the Chair-
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man to give some personal explanation,
This 1item js not on the Agenda before
the House. There can be no discussion on
the merits of the case and there can be no
debate. Mr. Rajnarain has actually given
his personal explanation and he claims
that he has the original letter. There the
matter ends. . .

SEVERAL HON. MEMBERS:
(Interruptions)

DR. K. MATHEW KURIAN: When the

Minister read out, we heard him. Give him

No, no...

the same opportunity. Please hear him
also.
THE VICE-CHAIRMAN: (SHRI V. B.

RAJU): Now the question is that the cor-
respondence that went on between the
Prime Minister and Mr. Rajnarain is not
being debated here . . .
(Interruptions)
SHRI RAJNARAIN: Why did you allow
the Minister to read out the letter. .
(Interruptions)
SHRI RABI RAY: his is unfair...
(Interruptions)
SHRI RAIJNARAIN: You give me two
minutes’ time . . .
(Interruptions)

“We mel the Prime Minister and her
Private Secretary. We have paid a sum
of Rs. 5 lakhs to the PS. He has pro-
mised us that he will use all influence
to see that no trade union activity is al-
lowed in Hindalco.

Yours faithfully,
for Hindustan Aluminium Corp. Ltd.

T. P. Bhagat

B. N. Saksena.’

st ST (InterruptionS)
AW & WS . . (Interruptions)

Iq-FATEIE (ST Fto Hro W) -
AT S o &% S |

S TSATITAD : A, 919 T TG H
et 7R Ju ASY & & q I

#X I(  Interruptions ) ST
gl a1 T@ AW AT ARAE FT W &
(Interruptions)

THE VICE-CHAIRMAN: The House

stands adjourned till 2.30 p.m.
The House then adjourned for lunch at
twenty-six minotes past one of the clock.
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The House reassembled after lunch at
Thrity-Three Minutes past two of the clock,

The Vice-Chairman (Shri V. B. Raju)
in the Chair
THE APPROPRIATION (NO. 2)
1975—contd.
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